I'N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

| NTERLOCUTORY APPLI CATI ON NO. 1/ 2011
in
ClVIL APPEAL NO. 4836 OF 2011

ALL I NDI A I NSTI TUTE OF MEDI CAL SCl ENCES
AND ANOTHER Appel I ant (s)

VERSUS

VARUN KUVAR AGARWAL AND OTHERS Respondent (s)

ORDER

This is an application for clarification of order
dated 31.5.2011 and for issue of a direction to the appellants
to hold counseling strictly as per the prospectus.
In the reply affidavit filed by Dr. Rani Kunmar, Dean of

All I ndi a Institute of Medi cal Sci ences, it has been
categorically averred that the applicant Varun Kumar Agarwal
had attended the second round of counseling held on 22.6.2010
and he was offered seats in three disciplines, namely, Anatony,
Physi ol ogy and Bi ophysics but he refused to opt for any of
seat . Thereafter, the available seats were offered to the
candi dates who were lower in merit than the applicant.

Al t hough, t he appl i cant has filed detail ed rej oi nder
affidavit, he has not denied the assertion contained in the
affidavit filed on behalf of the appellants regarding the offer
of three seats and his refusal tg accept the sane.

W have heard | ear ned counsel for t he parties and
carefully perused the record.

In our view, the applicant’s challenge to the admi ssions
made by the appellants pursuant to order dated 31.5.2011 passed
by this Court and further consequential action taken by them
for adni ssion agai nst other seven seats cannot be adjudi cated
in this application because none of the adnitted candi dates is

a party to the proceedings of the appeal and the application



Wth the above observations, the application is dismssed.

........................ J.
(G S. SINGHVI)
........................ J.
(H L. DATTU)
NEW DELHI ,
August 9, 2011.
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| TEM NO. 2 COURT NO. 10 SECTI ON X V
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
I.A. No.1 in CIVIL APPEAL NQ(s). 4836 OF 2011
ALL I NDI A I NST. OF MED. SC. & ANR Appel I ant (s)
VERSUS
VARUN KUVAR AGARWAL & ORS. Respondent ( s)
(For CLARI FI CATI ON/ DI RECTI ON and office report)
Date: 09/08/2011 This Application/ Appeal was called on for hearing
t oday.
CORAM :
HON BLE MR, JUSTICE G S. SI NGV
HON BLE MR JUSTICE H. L. DATTU
For Appell ant(s) M. Parag Tripathi, A S G
M. Sunil|l Fernandes, Adv.
Ms. Astha Sharma, Adv.
For Respondent (s) M. Ranjit Kumar, Adv.
M. Abdhesh Chaudhary, Adv.
M. Rohit Singh, Adv.
M . Hari sh Pandey, Adv.
UPON hearing counsel the Court made the follow ng
ORDER
In terms of signed order, the application is
di smi ssed.
(A. D. Sharnmm) (Phool an Wati Arora)
Court Master Court Master

(Signed Oder is placed on the file)



